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1.   Affidavit of compliance filed by the learned Standing Counsel is taken 

on record.

2.   After arguing the matter at some length, Sri Ram Raj says that he may 

be permitted to withdraw the writ petition with liberty  to invoke the 

arbitration clause as was ordered earlier in the earlier round of litigation, 

as per law.

3.  Accordingly, the writ petition is dismissed as withdrawn with 

liberty aforesaid in so far it may be permissible in law. 
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